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The following Bill was introduced in the Andhra Pradesh Legislative Assembly on

16™ June, 2020.

L. A. BILL No. 9 of 2020.

A BILL FURTHER TO AMEND THE MUNICIPAL CORPORATIONS ACT,
1955 AND THE ANDHRA PRADESH MUNICIPALITIES ACT, 1965 .

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-First Year of the Republic of India as follows,-

1. (1) This Act may be called the Andhra Pradesh Municipal Laws
(Amendment) Act, 2020.

(2) It shall be deemed to have come into force on and from the 2
March, 2020.

2, In the Municipal Corporations Act, 1955, -
(1 to section 20-A, the following proviso shall be added, namely,-

“Provided that such convicted person shall cease to hold office in
case he is already elected.”.

1.117/20 [1]

Short title and
commencement

Amendment of
Act Il of 1956.
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(2) in section 23, in sub-section (1), after clause(b),the following clause
shall be inserted, namely,-

“(bb) Notwithstanding any other provisions in this Act, if the Member
of the Ward fails in performing the functions or discharging the duties
provided in the Act and omitted or refused to carry out the orders of
the Government.”

(3) in section 33, for clauses (a), (b), (c) and (d), the following shall be
substituted, namely,-

“(a)

(b)

(©)

(d)

4)

(5)

©)

the last date for making nominations, which shall be not earlier

than the third day and not later than the sixth day after the date
of publication of the first mentioned notification under this
section whether or not it is a public holiday;

the date for the scrutiny of nominations shall be the day
immediately following the last date for making nominations
whether or not it is a public holiday;

the last date for the withdrawal of candidatures shall be not
earlier than the second day after the date for the scrutiny of
nominations whether or not it is a public holiday; and

the date or dates on which a poll shall, if necessary, be taken

which or the first of which shall be a date not earlier than the
seventh day after the last date for the withdrawal of
candidatures.”.

in section 40, in sub-section (1), the existing proviso shall be
omitted.

in section 88, after clause (c), the following proviso shall be
inserted, namely, -

“Provided that if the Mayor of the Corporation fails to convene
two meetings of the General Body consecutively within a period
of six months from the date of last meeting held, the Government
may by notification in Andhra Pradesh Gazette remove the
Mayor who in his/her opinion wilfully omits to convene the
General Body Meeting after giving reasonable opportunity for
his/her explanation.”.

after section 117, the following new sections shall be added,
namely,-
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“117-A. Functions of the Mayor of the Corporation:

117-B.

Notwithstanding any other provisions in this Act, the Mayor of the
Corporation shall perform the following functions :-

(@) maintain proper sanitation, water supply, street lighting and
scientific process & disposal of solid and liquid wastes.

(b)  ensure 100% Households and commercial establishments in
the Corporation segregate the waste and handover to person/
agency authorised by the Corporation.

(¢) ensure 100% removal of encroachments on Govemment/
Municipal lands in the Corporation.

(d)  ensure no unauthorised constructions in the Corporation.
(e) develop and maintenance of Parks and play grounds.

® ensure construction of Rain Water Harvesting Structures in the
Corporaticn.

(@) ensure proper tree plantation, survival and maintain Green
coverage in the Corporation.

Functions of the Ward Member of the Corporation:

Notwithstanding any other provisions in this Act, the Ward
Member shall perform the following functions in the Ward:-

(@) maintain proper sanitation, water supply and street lighting.

(b)  ensure 100% Households and commercial establishments in
the ward segregate the waste and handover to person/agency
authorised by the Corporation.

(c) ensure 100% removal of encroachments on Government/
Municipal lands in the Corporation ward.

(d) ensure no unauthorised constructions in the ward.

(e) develop and maintenance of Parks and play grounds.

® ensure construction of Rain Water Harvesting Structures in the
ward.

(@) ensure proper tree plantation, survival and maintain Green
coverage in the ward.”.
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Amendment of
Act 6 of 1965.

(7)  insection 607, for the words “three months and with fine”, the following
shall be substituted, namely,-

“three years and with fine which may be extended up to Rupees twenty
five thousand.”.

In the Andhra Pradesh Municipalities Act, 1965 -

(1) to section 15-A, the following proviso shall be added namely,-

“Provided that such convicted person shall cease to hold office in
case he is already elected.”.

(2) in section 16, in sub-section (1), after clause(aa),the following

clause shall be inserted, namely,-

“(aaa).Notwithstanding any other provisions in this Act, if the Ward
Member of the ward fails in performing the functions or discharging
the duties provided in the Act and omitted or refused to carry out
the orders of the Government.”

(3) in section 47, in sub-section (1), after clause(d), the following
clause shall be added, namely,-

“(e). Notwithstanding any other provisions in this Act, the
Chairperson shall perform the following functions in the
Municipality-

(i) maintain proper sanitation, water supply, street lighting
and scientific process & disposal of solid and liquid wastes.

(i) ensure 100% Households and commercial
establishments in the Corporation segregate the waste and
handover to person/agency authorised by the Municipality.

(iii) ensure 100% removal of encroachments on
Government/Municipal lands in the Municipality .

(iv) ensure no unauthorised constructions in the
Municipality.
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v)

(vi)

(vii)

develop and maintain Parks and play grounds in the
Municipality.

ensure construction of Rain Water Harvesting Structures in
the Municipality.

ensure proper tree plantation, survival and maintain Green
coverage in the Municipality.

(4) in section 53, after sub-section (3), the following new sub-section

(@)

(b)

(©)

(d)
(€)

®

(9)

(%)

©)

shall be inserted, namely,-

“(4) Every Member of the Council shall,

maintain proper sanitation, water supply and street lighting in
the Ward.

ensure 100% Households and commercial establishments in
the ward segregate the waste and handover to person/agency
authorized by the Municipality.

ensure 100% removal of encroachments on Government/
Municipal lands in the ward

ensure no unauthorized constructions in the ward.

develop and maintenance of Parks and play grounds in the
ward.

ensure construction of Rain Water Harvesting Structures in
the ward.

ensure proper tree plantation, survival and maintain Green
coverage in the Ward.”

in section 343-L, for the words “three months and with fine”,
the following shall be substituted, namely,-

“three years and with fine which may be extended up to Rupees
twenty thousand.”.

in Schedule |, after Rule 1, the following proviso shall be added,
namely,-
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“Provided that if the Chairperson fails to convene two meetings
of the Council consecutively within a period of two months
from the date of last meeting held, the Government may, by
notification in Andhra Pradesh Gazette remove the
Chairperson who in his/her opinion wilfully omits to convene
the Council meeting after giving reasonable opportunity for
his/her explanation.”.

gfg‘:z'n‘i 4. The Andhra Pradesh Municipal Laws (Amendment) Ordinance, 2020 is
|

No. 3 0f2020. hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

The proposél is to amend the Municipal Corporations Act, 1955 (Act 11 1956) and the
Andhra Pradesh Municipalities Act, 1965 (Act No. 6 of 1965).

The 74"Constitutional Amendment Act provided a constitutional status to the Urban
Local Bodies (Municipal Corporations, Municipalities & Nagarapanchayats) in India through
insertion of Article 243P to 243 ZG to part IX A of Constitution of India. Accordingly, the State
of Andhra Pradesh in the year 1994 has amended the Municipal Laws (Municipal
Corporations Act. 1955 & the AP Municipalities Act, 1965) vide Act No. 17 of 1994. The Acts
provide for Constitution of 3 tier system viz., Transitional Areas (Nagarapanchayats), Smaller
Urban Areas (Municipalities) and Larger Urban Areas (Municipal Corporations) with required
powers and functions contained in Twelth Schedule of the Constitution of India. Municipalities
are responsible for preparation of plans and execution for Economic Development and Social
Justice related to 18 items listed in Twelfth Schedule.

In order to improve the Administration and service delivery in efficient manner of
Municipal Administration system in the State and to impart more responsibility and
accountability in Municipal Administration and also Urban Local Body elections, it is felt that
the existing Municipal Acts viz., the Municipal Corporation Act, 1955 and the AP Municipalities
Act, 1965 shall be more strengthened by making certain amendments suitable to the existing
provisions of the Acts.

The Commissioner, State Election Commission in letter dt.06.09.2017, has requested
to reduce the election period from the existing 27 days to 20 days for both Municipal
Corporations and Municipalities / Nagar Panchayats by making necessary amendments to

the existing provisions of the Municipal Corporations, Act, 1955 and the Andhra Pradesh
Municipalities (Conduct of Election of Members) Rules, 2005, as the case may be.

The Commissioner & Director of Municipal Administration, Guntur has been proposed
to consider for making amendments/insertions to the existing Sections viz., (i) Sections 20-
A, 23(1) (b), 33 (a), 33 (b). 33 (c). 33(d), 40(1), 88(c), 117-A, 117-B, 607 of the Municipal
Corporations Act, 1955 and ii) Section 15-A, 16, 47, 53, 343-L & Schedule | of the A.P.
Municipalities Act, 1965 in the interest of administration, improvements of delivery system
and effective regulation etc.

Further, in order to limit the election expenditure and also to condense the number of
days the Model Code of Conduct is enforced, it is considered to reduce the total period for
conduct of elections to the Municipal Corporations from 27 days to 18 days (including 3 days

counting period) duly amending necessary provisions of the Municipal Corporations Act,
1955.
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Accordingly, it has been decided to amend the Municipal Corporations Act, 1955 (Act ||
1956) and the Andhra Pradesh Municipalities Act, 1965 (Act No. 6 of 1965) suitably.

As the Legislature was not then in session, having been prorogued, and it has been
decided to give effect to the above decision immediately, the Andhra Pradesh Municipal
Laws (Amendment) Ordinance, 2020 (A. P. Ordinance No. 3 of 2020) was promulgated by
the Governor on the 1stMarch, 2020 which was published in Andhra Pradesh Gazette dated.
2" March, 2020.

The Bill seeks to replace the said Ordinance and to give effect to the above decision.

B. SATYANARAYANA,
MINISTER FOR MUNICIPAL ADMINISTRATIONAND
URBAN DEVELOPMENT DEPARTMENT.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Municipal Laws (Amendment) Bill, 2020, after it is passed by
the Legislature of the State may be submitted to the Governor for his assent under article 200
of the Constitution of India.

B.SATYANARAYANA

MINISTER FOR MUNICIPALADMINISTRATIONAND
URBAN DEVELOPMENT DEPARTMENT

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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